
CNTRAL ADMINISTRATIVE TRiBUNAL 
* 	 BANGALORE BENCH 

Commercial Complex(BD) 
Indiranagar 
flangalore — 560 38 

Dated z 	3 MP1R 1989 

APPLICATIQJ N0(k). 	2023 	 jbs(r) 

W.'.N0 (s)  

plicant_() 	 Respondent (a) 

Shri P. Rathewa 	 V/s 	The Divisional. Railway Manager, Southern Railway, 
To 	 Pysore 

I • 	Shri P. Nath,w 
C/c Shri M. Reghavisndrst  Achar 
Advocete 
1074.1075, Senashenkari I Stags 
Sresnivaeenager II Phses 
Rengalor. — 560 050 

Shri M. Madhusudan 
Acvocata 
1074-1075, Banashankari lab Stags 
Szeenivseanagar II Phase 
Bangalors - 560 050 

Thr Divisional Railway anager 
tt*rn Railway 

z,,r. Divielon 
.yeors 

4. Shri K.V. L.ekahmanachar 
Railway Advocate 
No. 4, 5th Slok 
Brand Square Police Quarters 
Mysore Road 
Bsngalors — 560 002 

Subject : SENDING codES OF ORDER PASSED BY THE BENCH 

	

Please find enclosed herewith a copy of ORDER1 1iiJk 	&cOk MAK 

	

passed by tis Tribunal in the above said application (a) on 	27-2-89 	-. 

'ritpisry REGISTRAR 
(JUDIcIAL) 

End : As obova 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
0 	 BANGALORE BENCH:BANGALORE 

DATED THIS THE 27TH DAY OF FEBRUARY, 1989 

PRESENT: HON'BLE SHRI JUSTICE K.S.PUTTASWAMY ...VICE-CHAIRMAN 

HON'BLE SHRI L.H.A. REGO 	 ...MEMBER (A) 

APPLICATION N0.2023/B8 

Sri P. Mathews, Major, 
S/a P.W. Paula, 
Driver-A, 
Her,  ihax. 

(Shri M. Pladhusudan,....Advocate) 

vs. 

1. Divisional Railway Manager, 
Mysore Division, 
Mysore. 

.. .APPLICANT 

. . .RESPONDENTS 

(Shri K.V, Lakshmanachar.....Aduocate) 

This application having come up for 

hearing before this Tribunal to-day, Hon'ble Shri 

Justice K.S. Puttaawamy, Vice-Chairman, made the 

following :- 

OR D E R 

This is an application made by the 

icant under Section 19 of the Administrative 

TM'p\nals Act, 1985(the Act). 

I) 
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Shri P. Mathews the applicant before us, 

as been working as Driver A in the Mysore Division 

of the Southern Railway, In 1984 he was medically 

found unfit to continue as Driver and therefore he 

is not continued as Driver. Without disputing that 

decision, the application has sought for a direction 

to the respondent to provide him with an alternative 

&uitable job. 

Shri M. Madhusudan, learned counsel 

for the applicant contends that even when a Railway 

servant Is found medically unfit for the jobhe is 

doing 1then4the Reilway Administration was bound to 

provide him an alternative suitable job with due 

regard tohis present health. 

Shri K.V. Lakshrnanachar, learned 

counsel for the respondent opposes this application. 

The applicant is found medically 

utfitfor the post of Driver is not disputed by him. 

But in such cases the elaborate rules and the orders 

made by Government and the R:ilway Board contemplate 

of providing an alternative job with due regard to 

his health is not also in dispute. On thia, itself 

respondent is bound to examine the claim of the 

applicant for an alternative job and make his orders 

/ - 
	I 	thereon: 

Even otherwise the claim calls for a 

sympathetic consideration.' We have every hope and 



-: •3 :- 

trust that the respondent will do 80. On this 

view, we leave open all other questions. 

70 	In the liqht of our above discussion 

we allow this application and direct the respondent 

to consider the case of the applicant for an 

alternative job with all such expedition as is 

possible in the circumstances of this case and 

in any ever*uithia a period of three months from 

the date of receipt of this order. 

80 	 Application is disposed of in the above 

terms. But in the circumstances of the case we 

direct the parties to bear their own costs. 

; 	. - 	1 
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s. 41- 
VTCE.-CHAIRt1AN)A-i[i ' 	MEIIBER (A) 

.rit3t 6O  
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